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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAL BENCH
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Original Appllcatlon No: 715/94 & 721/94
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G.8&. Kharat & Anr,

.
52 22 . e o e o £ 1 e e e 4 1 i - Appl icant,

Shri HoY 0080 .
T e e 1 i e v a0z e s sa e OVOCAtE FOT

Applicant,
ygrsus'
Union of - India & Ors, :
- .-_,-e_“_.,,.-_f..muu.u_:.r-;c-_-_»-.,ﬁ_..—m,,‘-.,:,‘:..,,m:_,,,,1_?‘1,_:= Respondent (S )

" Shri Ravi Shetty for Shri R.K.Shetty

Aﬁ%mﬁﬂmaﬂmpmuﬂumﬂﬂamau&mmu“mmmmmam““h . AdVOCate for

Respondent (s)

i R T NSRS,

Hon'ble Shri. 0,5.8ayeja, Member (A)

Hon'ble Shri, A.M.Sivadas, Member (3J)

(L) To be referred to the Repofter or not? I

(2)  Whether it needs to be 01rculated to ®
: other Benches of the Tribunal? ‘

(D.5.BAUEJA)
MEMBER (A)
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CORAM : Hon'bla Shri D.S.8aveja, Member (A)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI BENCH, MUMBAI

UA.NQS, 716/94 & 721/94
Thursday this the 26th day of August, 1999

Hon'ble Shri A.M.5ivadas, Member (J)

Gautam Sakharam Kharat,

Working as Regqular Mazdoor |

in the HQ Southern Command,
A.D.Mission Branch, Pune. (O0A,716/94)

Jagannath Baburao Jadhav

Working as Reqular MNazdoor

in the HQ Southern Command
A.D.Mission Branch, Pune, {0A,721/34)

Advocate Shri H.Y.Deo .ee
v/s,
Union of India through

The Secretary,
Ministry of Defence,
Raksha Bhavan,

New Delhi,

The Administrative Officer,
0.C.Details, HA Southern
Command, Pune,

The General Commanding in Chisf
HQ Southern Command,

PUnB. oo e

Advocate Shri Ravi Shetty

for Shri R.K.Shetty

0 R DER (ORAL)

(Per: Shri D.S.Baweja, Member (A)

Applicants

Respondents

These applications have bsen filad for

set asiding the orders dated 18,10,1993 and 6,11,1993

through which the respondents had deducted payment

of salary for a periaod of 36 days,
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2, The respondents have filed the
written statement, No rejoinder for the same

has been filed by the applicants,

3. Heard Shri H.Y.Deo, learned counsel
for the applicants and Shri Ravi Shetty for Shri

R.KeShetty, learned counsel for the respondents.,

4o The counsel for the applicants makes

a statement that the deduction of payment of

36 days which was done from the monthly salary

of fhe applicants has been since paid back to

the applicants. In view of this, the grievance

of the applicants no longer survives. The counsel
for the applicants, however, made a submission that
he is entitled for payment of interest for delay in
payment of about one year., Ue find from the reliefs
prayed for that no such request for payment of

interest has been mads.

Se In the result of the above, the UAs?stand;,

di sed of with no order as to costs.
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(A .M.SIVADAS) (D.5,BAWEJA)
MEMBER (3J) MEMBER (A
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